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NT OF KARNATAXA

Karnataka Government Secretariat'
Vikasa Soudha,

Bengaluru,Dated:O5' i O'2024

NOTIFICATION

rn exercise of the powers conferred by sub-section (1) of section 6 of the Anand

Marriage Act, 1909 (Central Act 7 of 1909)' the Govcrnmerit of lGrnataka hereby make

tlre following rules, namelY:-
RI'LES

1. Sbort titte.ad colDmeqceEeot.- {1) Thcsc rulcs may be called the Kamataka Anand Marriagcs

Rcgistration Rules, 2024'

(2) They shall come into force from the date of their publication in the Official

Gazette.

2, Detlnitlone.- (1) In these n:les' unless the context otherwise requires' -

(a)..Act"meanstheAnandMarriageAct,lgog(centralActTofl909);
(b) ..Anantt Marlage. means Anand Marriages, commonly known as ,Anand Karaj,,

solcmnized under the Act;

(c) "Dtstrtct Reglstraf means the District Registrar of a Disrict authorizcd under rulc

"Foro' meals a form appcndcd Lo thcsc rulcsi

"GovcrBmeDt' means the Govemment oI Kamataka;

"Rrgl8tet" means a Register of A'and Marriages maintaincd by the Registrar of

Marriages; and 
(oagor)

(d)

(e)
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B)
xRcgt.tret' means the Registra' of M
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.rrriages authorized under rulc 3

(2) Words and expressions used in these rules but not defined sha'll have the same

meanings as assigned to them in the Act'

3. Authodzatlo! for reglsEadon of marrlages'- For the purpose of registration of Anald

Marriages solemnized' within the State, the Govemment may, by noufication in the

Official Gazette, auttrorize an officer of the Government or of a local authority to be'-

(a) a District Registra-r for thc district specified in the notjfrcation; and

(b) a Registrar of Marriages for the areas specificd in thc notilication'

4, Ju,sdlc,on.- The Ana.d Marriage sha.ll be registered with the Registrar within whose

jurisdiction such marriage is solemnized'

S.Meltrtenance of Regieter of Marrlages'- The Registrar shall maintain a Register of

Anancl Marriages in Form-l '

6.Procedure for registtatiou'- (1) Thc parties to the Anand Marriage shall prepare a

memorandum in dupucate in Form-ll and submit the same to the Registrar along with

documents to Prove tIe solemnizaLion of the marriage to the satisfaction of the

from t)re

lnstitution or NotarY.

T.Verllicatlon and regietratloa of marrlages'- (1) Where on verification and scrutiny of

thememorandumanddocumentsreceivedundersub-ru1e(l)orsub.rule(3)ofrule6'
the Registrar is satisfied that the marriage has been solemnized' he shall enter the

Registrar and a registration fee of rupees flfty within a period of thirty days

date of solemnization of thek marriages:

Provided that, for registration of marriages solemnized before tJ:e commencement of

theserules,suchmemorandummaybesubmittedwithinaperiodofoneyea'fromthe
date of commencement of these rules'

(2) The memorandum sha1l be signed by both the parties !o the marriage and at least

two other Persons who have witnessed the marriage'

(3) The parties to tlte marriage, who have not r€gistered their marriage within the

period sPecified under sub-rule (i) shall gct t}eir marriage registered by submitting the

memorand.um to the Registrar in Form Il and a declaration in Form lll along with

documents to prove the solemnization of the majriage to the satisfaction of the Registra'

and a registration fee of rupees two hundred:

Provided that, such declaration shall be attested by a Gazetted Officer or Member of

Parliament or Member of legislative Assembly or Member of a lpcal Self Govemment
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particular of the marriage in the register and issue a certificate of Anand Marriage in

Form-lV.

(2) Where the Rcgistrar has reason to believe that"

(a) the marriage between the partics has not bcen pcrformcd in accordance with

Anand Marriage ceremony; or

(b) the identiry of the Patties or thc witnesscs testiffing the solcmnization of the

marriage is not established; or

(c) the documents tendered before him do not provc the ma'ital status ofthe particsi

-he may ca.ll upon the Parties to produce such further information or documents' as he

ma)i deem nccessary, for estabLishing the identity of the partics and witnessed or confirm

t,.e correctncss of information or doqumqnts presented to him ,.ithin a period of thirty

days from t}re date of receipt of memorandum'

8. Refusel of reglstration of Anaad Marriage:- The Registrar may' for the reasons to be

recorded in writing, refuse th€ registration of marriage if the Parties to the marriagcs

fai.ls to comply with the directions issued by him under sub-rule (2) of rule 7'

9. Correctioa of the ontrles in the reglater:' (1) The Registrar may' on an apPlication

made by any party to the marriage' if satished that there is typographical or clerical

mistakesintheentriesmadeintheregisteroronthecertirlcateofRegistrationin
relation to the name, age or date of marriage ' make suitable corrections with previous

sanction of the District Registrar and affix his signature to each such corrEction'

10, ApPeaI:- (1) Any person aggrieved by the order of the Regisuar may Iile an apPcal to

the District Registrar within a period of three months from the date of

communications of such order:

Provided that, the delay, if any, in filing such appeal may be condoned for thc reasons

to be recorded in rvriting by the District Registrar if the appellant satisfies the District

Registrar that he had suflicient cause for not preferring the appeal within the specilied

period.

(2) The District Regrstrar shall, after giving oPPortunjty of hearing to the Partics

concernecl disposed of the appeai within a period of irfteen days'

11. Ftllng of MemoreEduE.- (1) The Registrar shall forward duplicate coPies of the

memorandum received in a month to the District Registrar before the l0th day of every

subsequent month.
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(2) The originals of the memorandum received by the Registrar and duplicate

copies forwarded to *re District Registrar shall be retained as perrnanent records.

(3) The Registrar shall also forward padicu.lars of the coEections made under rule

9, with the date of correction and a copy lhereof, to the District Registrar.

By ordcr and in thc narnc of thc
Governor of Kamataka,

(Nagaraja)
Under Secreta4/ to Govemment,

Minority Welfare, Haj & Wakf Department

I''ORM.I

lecc rulc 5)

REGISTER OF AXAND MARRIAGES

1. Date of Marriage :

2. Place of Marriage:

Spcctfy hall,
eud.itoriuE
etc.

Loca-l Area Village DlEtrlct

Signaturc of the husband

Signature of the Wife

3. Details of parties to the Marriage (As on the date of marriage)

Photo ol the Husbaid
to be efixed

Photo ol the Wife
to be affxed

Detalls Hugbaad Wlfe

(a) Name in full
(in capital letters)

{b) Nationality

(c) Age and date of birth (suIncient
proof sha.ll be produced)

(d) Permanent Address

(e) Present Address

(f) Previous marital status
Married
Unmaried
Widori/er

Tsluk
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Widow
Divorced

(g) Whether any spouse is living (if
yes, number of spouse living)

(h) Name of father or gua-rdian ald the
relationship

(i) Age
Address

(i) Name of mother
(i) Age
{ii} Address

'Put ( ) mark on whichever is applicable

4.Witness of solemnization of marriage

(l) (a) Name:
(b) Address:

(2) (a) Name :

(b) Address:

SPACE FOR OFFICE USE

5. Date of Receipt of memorandum-......... ..........

6. Details of Documents/ records/ Proof of marriages required under rule 6:

Date:

Registrar
/year

Registration No.

Date,.....,...,.................,.

Registrar
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FORM.II
(see Eub"rule (11 of ntle 6)

MEMOR.ANDUM FOR RECISTER OF AIA}TD MARRIAGES

l. Date of Marriage

2. Piace of Marriage :

3. Detaiis of Parties to the Marriage {As on the date of marriage)

Dlstdct
VillageLocal Aree

auditoriuE etc'
Speclfy hall,

WifeHusbandDetails

Name in full
in capita.l letters)

(a)

NationalitY(b)

Age and d
(suflicient

ate of birth
proof shall be

(c)

oduced
Permarent Atd)

ddress

(e)

(q

Present Address

maital statusPrevious
Married
Unmarried
Widotver
Widow
Divorced
Whether any sPouse

living (if Yes, number
(e)

atu
vlnliuseS c)Po

tead\tfi threS ign

guardian and the
relationshiP
(i) Age
(ii) Address

ture with date (if he is a

consentin

Name of father or

Signa

(h)

(ii) Address
re with date (if he is a

consen

Name of mother

Sig:1atu

(r)
(i) Age

.Put ( ) mark on whichever is applicable

oagoq

Taluk
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Declaratioa of the Parties

do hereby declate that thc details show above are true to

witness of solemnization of marriage
(l) (a) Name:

{b) Address:
(c) Signalure \eith datc

{a) Name:
(b) Address:
(c) Signature with date

DetailsofDocuments/records/proofofmarriagesrequiredunderrule6:

(2)

5

We ....................

the best of our knolvledge and belief'

Signaturc of the Parties:

Placc:
1 . Husband

2, Wife
Date:

(for Omce use onlY)

Received by Post/in Person on , " " '

Registered in the Rcgister oI Anand Marriagcs on" " """ '

as Regn. No.. .....

Registrar



could not be

along with documents to prove t]1e solemnization of the mariage for the pulpose of registration of

our ma:riage.

Placc

Datc:

Signature of Husband Signature of Wife

We,...........................

wife) do hcreby declared that

maEiage ) at

of marriage

fJr.ud o?%ng, &*r:i!J, o9, Sjoad' -9C39 FI1 9D

FORM . III
lsee sub-nrle {3} of rulc 6}

DECLARATIOII

;;;".;;.;,,;"";,.;";;;; ^.::.:::::::-:;:,*
(place of marriage). The memorandu'n ior registration for registration

submiftcd v,/ithin the pcriod spccified under rule 5 due to

............ (specify reason). We hereby submit memoranduxr (Form -ll)

, do hereby certiry that the marriage between

and

and the fact

Signature with place, date and seal'

DECLARATIOI{ TO BD ATTES'I'ED BY GAZETTED OTFICER/MEMEER OF

PARLIAMENT/MEMBER OT LEGISIATIVE ASSEMBLY/MEMBER OF

LOCAL SELtr GOVERNMENT INSTITUTIONS

' rvas solemlrized on " "" " "

is personally known to me .

t,
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F.ORM-IV

{8ee rule 7}

GOVERNMENT OF XARNATAI(A
CERTITICATE OF MARRIAGE

llssucd under rulc 7 of Karnataka Anand Marraiges Registration Rules' 2024)

Certi{icate No

llated:

]'his is to ccrrify that the follorving information has been taken from the Register of Anand

lvlarIiages

area).......

Details Husband
urtfe

{1)
t2) (3)

(a) Namc in full
(in capital l€tters)

lb) Nationality

(ct) Occupation

(2) 13)

(c) Age and date ofbirth

(e) Pernrancnt Address

i0

u Guardian
(1)

Registration No. rvith year:

Date of Registration. Registrar
(Name of Local Area)

Issucd undt'r m1'hand and seal on this the

maintaincd in Form-l in thc Oflicc of the Registrar of (local

Name of father or guardian and
the relationship

(i) Father
(ii) Mother

PR-1454

..the day of -.

I. Date of Marriage
2. Place of Marriage (as in Form No.l)
3. Dctails of parties to the marriage.


